CENTRAL ADMINISTRATIVE TRIBUNAL
BATGALORE —BENCH

Second Floor,
Commercisl Complex
Indiranagar,
Bangalore-560038,

Dated: 2T NAT 40

=" o 00T 1993
RPPLICATION NO(S) 77g of 1993, 3t

AppLICANTS:Sri.Basavaraju B, RESPONDENTS: Superlntenoent of Post
Offices yChannapatna Division & Ors.

T0,

1. Sri.R.A.Shiraguppi,
Advocate,No.105-E,First Floor,
4¢th Cross, Near hosque/,
Fourth Elock,
Rajejinagar,Bangalore~5 6 0010

2. The Superintendent of Post Offices,
Channapatne Division,Channapatna.=571501

3. The Director of Postal Services,
Banoalore Region,Bangalore.

4. The Chief Post iaster General,
Karnataka Circle,Eangaslore~l.

Subje=ct:~ Forwarding of copies of the Order passed by
the Central Rdenlstratlve Trlbunal Bangalore,

Please find enclosed herewith a copy of the
ORDER/STAY/INTER IM ORDER, pzssed by this Tribunal in the
above said applicetion(s ) on_07=-10-1993,

gm* /’(L///




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH : BANGALORE

DATED THIS THE SEVENTH DAY OF OCTOBER 1993
| Present: o
Hon'ble Mr. Justice P.K. Shyamsundar ... Vice-Chairman
Hon'ble Mr. V. Ramakrishnan ... Member [A]
APPLICATION NO.778/93

Age:38 years,
R/o Korti, Hosakote Taluk,
Bangalore Rural District. .+« Applicant

[Shri R.A. Shiraguppi ... Advocate]

Ve

1. The Superintendent of
Post Offices,
Channapatna Division,
Channapatna.

2. The Director of - Postal

: Services,

Bangalore Region,
Bangalore.

3. The Chief Post Master
General,
Karnataka Circle,
Bangalore. ..+ Respondents

[Shri M.Vasudeva Rao ... Advocate]
This application having come up for admission before this
Tribunal today, Hon'ble Vice-Chairman, made the following:

ORDER

1. Havmg heard both sides aduit this application and dispose

off the same finally by quashing Annexure A—4 which appears to

/ b "::ib:“\wpertechmcal It appears a memorandum of appeal&:‘?led by
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there was saﬁething in the rules referred to in Annexure A-4
that prohibits a lawyeming the appeal memorandum, suffice
it to point out that the agrrieved person having signea the appeal
memorandum it should have been treated as validly made and dispo-

sed off on its merits. We are pained to find the department

. lesBhy ¥ D™ L evtebg

taking such a 1ous attitude vanbage litigation

. The result is this application succeeds in part in
that Annexure A-4 is quashed, the matter remitted bac:k' to the
appellate authority for disposal on its merits. No costs. We
are told that the applicant has been under suspension for a long
time and that in faét was his grievance before the appellate
. forum., Be that as it may, we direct that whatever be the outcome
of this% application, the DA to conclude thek:ﬁry within a
pericd of six months. Let a copy of this orderbe forvarded to
the respondents for information.
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